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SUPREME COURT OF INDIA 

  
Mustafa Ahmed Dossa 

  

Vs. 

  

State of Maharashtra 

  

(K.G.Balakrishnan and B.N.Srikrishna JJ.) 

  

21.11.2003 

  

ORDER 

  
1. Heard the learned counsel for the parties. 

  

2. The petitioner is challenging an order by which separate trial has been ordered as regards 

the petitioner. The petitioner prays that the trial should have been along with the other 

accused. The learned Additional Solicitor general submitted that the case of the other 

accused have already been over and the judgment is reserved. In view of the above 

circumstances, the prayer made by the petitioner has become infructuous. The petitioner 

prays that his trial may be initiated at the earliest and be completed urgently. The Special 

Judge shall conduct the trial expeditiously. 

  

3. The SLP is disposed of. 

  

 


